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PAPERS LAID ON THE TABLE

NOTIFICATION UNDZIR ESSENTIAL CoM-
MODITIRS ACT

The Minister of  Commerce (8hri
Kanungo): Sir, I beg to lay on the
Table a copy of Notification No. S.0.
784 dated thé 11th April, 1959, under
sub-section €6) of section 3 of the
Essential Commodities Act, 1955.
[Placed 1n Library. See No. LT-1383/
89].

ANNUAL RzrorTs UNDER THE CoOM-
PANIES ACT

The Winisdan W A\
Manubhat Shah): Sir, I beg to lay on
the Table, under sub-section (1) of
section 639 of the Companies Act,
1956, a copy of each of the following
Reports:—

(i) Annual Report of the National
Small Industries Corporation
Private Limited for the year
1957-58, along with the Audit-
ed Accounts, [Placed in
Library. See No. LT-1384/50}

(i) Annual Report of the Hindu-
stan Cables Private Linuted
for the year 1957-58, along
with the Audited Accounts.
[Placed in Library. See No.
LT-1385/59].

(}ii) Annual Report of the Export
Risks Insurance Corporation
(Private) Limited for the
period from the 30th July,
1957 to the 30th September,
1958, along with the Audited
Accounts. (Plced n Library.
See No. LT-1386/50].

ANNUAL RzPorT OF NATIONAL PrODUC-
. rrviry CounciL

Shri Manpbhal Shah: Sir, I beg to
lay on the Table a copy of the Annual
Report of the Nationa] Productivity
Council for the year 1958-59. [Placed
in Library, See No. LT-1387/89).

APRIL 27, 1980 Deinands for

stpplethentary 13452
Grants (Reilways), 1059-60

Avprizd  Accouwts dr  Baihuihine’'
Starz Initmawcs Comvonrafzon.
The Deputy Minister of Labia
(Shri Abld Al): Sir, 1 beg fo lay i
¢he Table, under section 38 of
fmployees’ State Insurance Act, 1944,
A copy of the Audited Accounts of the
fimployees’ State Insurance Corpora-’
don for the yedr 1987-38. [Plated w
Library. See No. L¥-1388/59).

OPINIONS ON BILL

Sardar A. 8. Saigil (Jinjgir): Six,
{ Iay on the Table Paper No. 1 to the
Bil1 to provide for the better adminis«
¢ration of Sikh Gurdwaras situated in
Jdifferent States of Indian Union and
Yor ‘inquilries irito mitrers conneteh
therewith which was circulated for
the purpose of eliciting opinion there-
on by the direction of the House on
the 12th December, 19358,

MESSAGE FROM RAJYA SABHA
Secretary: Sir, I have to report the

following message received from the

Secretary of Rajya Sabha:—

“In accordance with the provi-
sion of sub-rule (6) of rule 162 of
the Rules of Proced and Con-
duct of Business in the Rajya
Sabha, I am directed to return
herewith the Appropriation (No.
2) Bill, 1959, which was passed by
the Lok Sabha at its sitting held
on the 20th April, 1959, and trans-
mitted to the Rajya Sabha for its
recommendations and to stat¢ fiat
this House has no recommenda-
tiong to mike to the Lok Sabha
in regard to the said Bill.”

DEMANDS FOR SUPPLEMENTARY
GRANTS (RAILWAYS), 1956-8¢
The Minister of Railways (Shrt

fagiivan Ram): Sir, T beg to presens

a statement showing Supplemeniary

Demands for Grants in respect of the

Budget (Railways) for 1958-60.





